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Fard 1r. £.N.Mishra, L. Ccxinsel  

for the alicarit and Mr. U.B.Mohapatra,id.: 
Sr. Stand 1nq Cainse 1. 

The aoplicant h43 filed this D.A. 
seekinq followini reliefs :— 

" that the Hon'hl.e Tribunal be o1avd. 
to quash the impugned order dated 

13 .9.2003 (Annextre.-4) and direct the 
resDondents to release thi deservinq. 
increment of the 	o1icant within .; 

ouJ..ated tiiie. 

And 

Grant interest on, the Exint LlleI1j 
ithhe1d 	he resoonIrits froo bei.n. 

aid to the a plicarit and co npensatL 
alonowith Cost of 1.itiqatton in fa:our 
of the aoplican keepinç in view th 
harasent caused to hin by the Resoni- 
nts 

The applicant has prayed for the 

above re ijef s on the -jr 3und s that the impune 

order under Annxur e-4 is illegal and ar;,- 

anal that tb said IS aainst the pnciIe 

of natiral justice and also that the sid 

order is not a reasoned one. The 	ondt 

have filed detailed cnter cntetin the ap-

p licatiori. They have disclosed that the d sci-

olinary preedinrs in this case have been 

initiated under Rule 16 of CCS(Conduct) R-

f or disobeyim the orders o.E the hivher 

authorities by not receivinc, the chare 

sbet an other letters issued to him. It 

1scLod that arainst the 
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impu::ned order the ar)OliCaflt he not f 11.1ed an 

aoeai and therefore he had not exhausted the 

(partmntal remedies aaj1aie in this reciard 

Ld. Cinsel f or the a)oLicant 

submitted that he had come oef ore the Tribunal 

in this 3.A* seeking justice pursiant to this 

2rihuna1s order dt. 12.11,02 rasd in C,A. 

1•!O. 456/2000. 

We have prusd our order dt. 

12.11.02 and foind it difficult to accept the 

proposition -ade by the Ld.. Counsel for the 

aoiicant that this Tribunal by oruer dt. 

12.11.02 had asked him to aoroach this 

Tribunal withait exhaustini the departmental 

remedJs with regard to the punishment imposed 

on him by ,impucined order at rmexire-c. 

S 	 That bein the fart o thc ca 

.As is dis"osed of with a direction to the 

appcant to file an ayat before the aopro-

priate authority within a oeriod of thirty days 

from the date of receipt of this orer. The 

delay in filing such ap2eal is waived. lhe 

Respondents are also directed to Con3i6ier tht 

apr±a1 to be filed by the applicant and once 

an aopeal is received by the Respondents, they 

should dispose Of the 3ae within a 	ri - i of 

90 clays from the date of receipt of the appeal. 

In case if he still feels aqorieved, he wiH 
L:iL f 	 ft 

he - ien f41l aLternative rmody as available 

under the stattory riles. 

With the aboc direction this 3.A, 

is disposed of, 

The Ld. Co.mse.L for the alicant 

sibits that tne ?soondunts be directed to 
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stop the firiher StOppage of the inrevnt 

tifl the d.i.s'osal of the iat. Hav.uq 

erd ts ctaim, the app1ct is roj 

directed to make such a prarer before 

Appellate Authority ri thi repard. 

Judicial Member 	 / Vice-Chair-a 

I 4. 


